
MOST URGENT
Vidhan Sabha Unstarred Question-U278

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT FOR THE WELFARE OF SCS, STS AND OBCS
B-BLOCK, 2ND FLOOR, VIKAS BHAWAN, I.P. ESTATE, NEW DELHI-I IOOO2

No. F.5(80)/2025lDSCST/PG/VSQ -U27 8 l,4t\' ){
To

,,/Ihe Deputy Secretary (Question Branch),
Covt. of NCT of Delhi, Delhi Vidhan Sabha Sachivalya.

Old Secretariat. Delhi-l I 0054

Sub: - Vidhan Sabha Unstarred Question No. 278 for 2810312025 raised by Hon'ble MLA
Sh. Som Dutt.

Sir.
Please refer to the Deputy Secretary (Question Branch) Vidhan Sabha Delhi letter No.F.ll(B-

I )VIlV2025-30iV.S.S/Question Branchl2244, dated 18.03.2025 on the subject cited above. In this regard, I

am directed to enclose herewith the reply ofthe above said Question (100 Copies and soft copy in pdf file) for

your kind information and necessary action at your end.

This issues with the prior approval of Hon'ble Minister (Welfare of SCiST/OBC)

Yours faithfully.

Encl: - As above.

(P.K.c urasia)
Dy. Director DSCST

Ph: ol | -233795121 E-mail: scstsecretary@gmail.com

No. F.5(80)/2025IDSCST/PG/VSQ-U278/ Date:

Copy to:-
L Dy. Director, Information & Publicity Department, Govt. of NCT of Delhi, Old Secretariat, Block-9,

Delhi-l 10054 (enclosed herewith 150 Copies ofreply ofthe above Question).

I
(P.K.Chauraetaf

Dy. Director, DSCST
Ph ol l-2337 9512/ E-mail: scssecretary@gmail.com
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